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offered is consistently irefiicient. I
think it is rather uncharitable. For
examp'e, you take the new seivices that

have been intrcduced. you can go to
Jarpur—I flew myself—in half an hour.

SHRI BABUBHAI M. CHINAI : Provi-
ded the plane starts in time. Usuilly  they
are delaved by two hcurs or three heurs.
Yesterday’s p'a. e was late by three hours.

SHRI N. G. GORAY : There :hould
be no complacency.
DR KARAN §INGH : It is not

cemplacency. I can assure the hon. Member.
What I am saying is that to say that the
Indian Airlines’ service eveiywhere is ineffi
cient, is not correct.  Our trunk servces
arc as gocd as anywhere in the world. 1
agree that there are delays due to some
unfertunate thinge, There is always scope
for improvement both as far as baggage
handling is concerned and as far as food is
concerned, and we are scized of the matter.
1 was just sibmiftirg that a blanket con-
demration of the type that my hoen. senior
friead, Mr. Goray, made is, I do not think,
really justified.

SHRI AKBAR ALI KHAN ¢ May I
know if the Ministry is contemplating any
machreiy to see that when disputes arise,
they are tackled immediatcly and efficiently ?
I ask this question because I feel that the
irefficiency to which my fricnd has drawn
attention, is mostly due to the planes not
going in time, cancellation of the programme
and so on, whereas so far ar the service is
concerned, except probably food, I think
it is satisfactory.

DR. KARAN SINGH : As the honour-
able Members know there is already a
machinery under the Industrial Disputes Act.
And I must agree that industrial relations
have been one of the weak points and that
a laige numbszr of agreements have been
signed; now only one or two agreements are
remaining. I am hopeful that the situation
will improve. The machinery is there under
the Industrial Disputes Act. It is already
laid down and we know what exactly is to
be done and at which time. The only pro-
blem is that that machinery has not wholly
succeeded in solving the problems yet. But
we are seized of the matter.
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SHRI JOACHIM ALVA : The honour-
able Minister is aware that [ had put him a
question on the last occasion which 1 had
also put to his distingoished predecessor.
Dr. Sanjiva Reddy, that the Est:mates
Committee found that a sum of over Rs. 30
lakhs was piid as commission to travel
agents for booking passengers on the Indian
Airlines. We can understand comm ss-on
being paid by A:mr India because Air India
hrs been a very big competitor in the weorld.
But the Indian Airlines is not so. How is
it that they make over Rs, 30 lakhs to the
travel agents ? Has the honourab e M nister
made any effcrt since then in this regard or
has tne figuie at least come dowvnto Rs 3
lakhs ?

DR. KARAN SINGH * I am not aware
what question the honourable Member had
ashed of Dr. Sanjiva Reddy. It mnst have
been quite a lone ttime ago. [ wll reguire
notice if he wants to ask specifically about
it. I may only ray that travel agent’s
commuission is an accepted principle all over
the world and we are an IATA carrier.
Therefore, 5 per cent commuission ts payable
to the travel agents for seats which are
bought by them. This is a well-aecepted
pracuce.

AVRO AIRCRAFT

*242. SHRI K C PANDA :
SHRI LOKANATH MISRA :
SHRI BIRA KESARI DEO :}
SHR1 K. P. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIAT!ION be pleased te state :

(a) whether it is a fact that the two
Avro planes which met with an arcident
sometime ago at Madurai had been defired
as below standard by the Enq iiry Commiittee
and if so, what action had been taken to
bring such aircraft up to standard; and

(b) whether the said two Avro planes
were cleared by the Committee for Commer-
ctal Flights before they were taken on
flight ?

+The question was actually asked on th
flloor of the House by Shri Bira Kesari
Deo.
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Only oae Av o aircr ft was involved
in an accdeet near Madurar (on Yth
December, 19.1). This auncraft (VT-DXG)
was among the six planes tested by the
Technical Commuttee appcin ed by Govern-
nment last year and found s: fe : 1ts perform-
ance being above the ‘net’ requirements.
The aircraft had also passed the prescribed
performance tests after scheduled engine
changes on 5th August and 10 October,
1971. The findiags of the Court of Inquiry
which investig. ted this accident 1nd cate that
the mishap took place due to a navigational
error and was not related 'o aircraft per-
formance in any way. Another Avro (VT
DXO) was involved in a landing accident
at Trivandium on 17th Decembar 1971 in
which the nose-landing gear b oke due to
poor landing technique of the pilot.

(b) Both aircraft carried valid cer'ifi-
cates of airwcrthiness issued by the Director

General of Civ! Aviation and complied
with Air-worthiness requirements in all
respects.

SHRI BIRA KESARI DEO: How is

it that only the Avro type of aiic-aft are
meeting with accidents ; Is it a fact that
while the Avro was in fl'ght—because only
one passenger was alive in this a c dent
and 1n the inquiry he said—this accident
was due to lightning or somne such thing ?
Last year also when the pilots had called on
a strike, is it a fact that the pilots had
objected that the Avors were below the
standards and what has the Government
done about it ?

Dr KARAN SINGH : It is not correct
to say that only Avro aircralt are meeting
with accidents. 1In fact, as 1 had pointed
out to this honourable House, the Avros
had an excellent safety record, a hundred
per cent. This is the first accident of the
Avro in Madurai. Then 1tis also not
correct that there was only one survivor.
There were ten survivors. T have the report
of the commission before me. There s
nothing there about it being hit by ligh'ning.
It says very clearly that the accidertt was as
a result of navigational error, in fact, neeli-
gent navigation on the part of the pilot.
He was sixty miles off course and when he
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started descending there was a hill which
should not have been th:rz had he been on
his course. With regard 1o the other ques-
tion about Avros I have made several state-
mants in 1his honourable House, a commitiee
looked 1nto the matter, then there was a
task force which also looked into the
matter, and we have assured ourselves that
this aircraft is fully safe and their miin-
tenance is being properly looked into.

SHRI R. T. PARTHASARATHY : 1
would like to have an assurance from the
hon. Minister that from all the technical
angles Avro aircraft are completely air-
worthy. Can he give a categorical assurance
to that effect ? Secondly, with reference 10
the enquiry committee under justice Sada-
sivem in relation to the Madurai air accident
have the government received a comple e
report and if so whether the government s
fully satisfied with the report of the enquiry
conmittee ?

DR KARAN SINGH : On the bais
of the technical information that is availall:
to government, | can say categorically that
the Avros are completely safe when flown
within the limits wh-ch are laid down by
the manufacturers. As far as the report is
concerned, I have got the report and it has
been our practice to place copies of these
accident reports in tl.e Library cf thd Parlia-
ment so that anybody who wishes to refer
to them can do so aad I intend to do the
same this time also. We have accep:ed the
report with certain comments by the D rec-
tor General of Civil Aviation.

Y waow F| . gaafy o,
AT g5y AT ¥ FAT HIA FIg5T T A @1
f& qraez &t a=at &t awg & ag uaAl-
gz gam, @ # 3z @A Wy fr Aar
az 97 g 5 vawy ¥ Avasg ¥ {oNfaag
1T amees § i 5 #awE @ g
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q TA A W 397 AET S 39 q1F 9T
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T 39 F a1z ¥Y I A1 9z UFA A
&1 fear aar ?

o Fu Tag: et aF w4
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ag 931 gwha § e g@ #1 fawy 3 ¥
oF qigee fSed.a1w scqr S 89 gy, 79
THT FY Twdr F, AfFT AFA A B,
T a1 €T & FEAT

SHRI M. K. MOHTA Although
the hon. Minister had been pleased to
state that technically Avros are flyght-worthy
and there is nothing to worry about, the
fact remains that there las been lot of con-
troversy about these Avro aircraft between
the pilots on the one hand and government
and its technicians and experts on the other.
May I ask ths hon. M nster as to what is
the present position?  Have the pilots
agreed to fly Avros unreservedly or is there
some reservation or any point of dispute or
controversy that still remains to be
resolved ?

DR. KARAN SINGH : There are two
different ma teis. As far as government
is concerned, we have sat sfied ourselves, as
we must, to fulfil our responsbility. We
have satisfied ot rs:lves, with the minufac-
turers, with the users .n! al that the plane
is safe. As far as the gqiestion of pilots
accepting this is concerned, as I said in
reply to an ear! er question, this is one of
the agreements that has not been sig ed with
the pilots. They still sometimes ra se doubts.
It is very unfortunate because our technical
advice is that itis entirely safe. Tam
hoping that the agreement with th: pilots
will also be signed and then the whole un-
fortunate and unhappy chapter will finally
be closed.

SHRI A. G. KULKARN1 : T want to
state that the Minister is taking a great risk
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in stating that Avros are air-worthy. Both
the Ramanujim Commuttee and the earlier
Commutiee have given certain findings. You
are refusing to disclose what are those find-
ings and pilots are asking for those defects,
[t has been proved that the defects are of
hazardous nature. The defects are second
segment climb, shortfall n twin engme
climb performance and low power ou'put
in the twin cngine. In the face of
these, how can the Minister say that Avros
are air-worthy 7 May I know whether the
goverament will give an assurance that the
reports of both the comm-ttees will b2
scrutinised by the pilots’ association ? It is
very necessary because it 1s hazardous for
the public.

Therefore, S:r, the Governmeit mu t
come out to satisfy the publc as well as
the technicians who are employed by the
Indian Airlines and give a satisfactory reply.
Otherwise, the defect to the e tent of 0 0l
the shortfall of 0.01, is a comp'ete hazard
as has been stated by the Directorate or
somebody like that. So, Sir, I would like
to know whether the Government would
agree 10 it. Otherwise, there is no use in
repeating this.

MR. CHAIRMAN : Al right,

DR. KARAN SINGH : Sir, T would
like to make one thing very clear: The
Government is as keen as anybody else, if
not more—and, in fact, [ am more keen
than anybody eclse  because this is my
responsibility as the Minister—that we should
not fiy planes which are not airworthy and
there is no quest'on whatsoever of taking a
complacent view. Earlier, wher  this
problem was raised, we set up a Committee

the Ramamritham Committee and after-
wards, a Task Force was also set up . . .
SHRI A. G. KULKARNI : Publish

the Report.

DR. KARAN SINGH : Yes, the Report
is available. A Task Force was set up to
process that Renort with the Chairman of
the Hindustan Aeronautics Ltd., the General
Manager of the Indian Airlines and the
Director-General of Civil Aviation. Sir,
under the ru'es, under the law passed by this
Parliament, the Direclor General of Civil
Aviation is the final authority with regard
to airworthiness of aircraft—they are all
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technical peop'e—ai d it is not the Mini .ter.
1 1s a technical matter and, Sir, there is no
plane in India which flies without a Certi-
ficate of Airworthiness from the Director-
General of Civil Awviation, whether it is
Avro or Bocing 747 or Dukota.  Sir, I can
assure the hon.  Mcember that if there is
any reason or any doubt, I would be the
first one to say that it should not be flown
and | have no desire whatscever to fly such
planes. Bur, Sir, the Avros are mude in
India. :

Then, Sir, he sucgested that the Report
sl ould be finally ckayed by the Pilots” Asso-
ciatton. 1 am afrad thatis a posiiion
which we are not in a position .0 accept,
because, after all, the Pilots’ Association
cen1ot sit in judsement upon something
which the DGCA, tte Indian Airlines and
the HAL have reported upon They
may have their own views.  But, certainly
tlese people are all technical people and we
should give due weight to their views.
Therefore, 1 cannot think that such a body
can sit in judeemert over the authority
which is established under the law.

SHRI A. G. KULKARNI : Sir. I am
on a point of order. Sir, the hon. Minister
has given some information and brought in
the name of the DGCA or whatever itis. 1
wanl to know whether it is not a fact . . .

MR CHAIRMAN No second
question, please.

SHRI A G. KULKARNI: Sr, Iam
not asking another question. But, Sir, 1
say that he has given a wiong information
by sazinz. ..

MR CHAIRMAN : No, please.

SHRI A. G. KULKARNI : . .that

the DGCA has completely analy:ed. etc.
MR. CHAIRMAN : No, no.

SHRI A. G. KULKARNI :
not arise, Sir,

That does

MR CHAIRMAN : No, please. Mr.
Minister, please do not answer that. Yes
Mr. Shejwalkar.

SHRI N. K. SHEJWALKAR : Sir, in
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continuation of the sem-, I would like to
request the hon. Minister to tell us whether
the Committee, about which he just now
talked, his found that the maintenince of
the Avros was not satisfactory and, further
whether there were certain suggestions to
improve the machines and certain other
things and whether those suggestions have
been implemented.

DR. KARAN SINGH : Sir, the Com-
miftee did find that there were c:rtain weak-
r.esses In the maintenance and it also made
some suggestions with regard to 'he manu-
f cturing aspect. The Report of he Com-
mittee has been given to the HAL, the
manufacturing auth rity, anl they are
taking all these into conside:ation when they
are making the planes and w en they are
renewing the engines.  As far es the mamn-
tenance 18 concerned, we are ensurin: that
all the points which were raised by the
Committee are taken into accounft,  Sir, I
would hke to make one thing clear: I
am not trying «t all to wh tz wash somcthing
or try ng to safeguard anybody. The Com-
mittee w's et up and it &id make some
sugge tions. (Certain improments in main-
tenance are required and certain imorove-
ments in the manufacture are required and
we are trying to do our best to do them.
This is our indigenous plane and we want
it to be as good as any other p'ane in the
world and thercfoie, Sir, 1t is in our interest
to see that no weaknesses are hiire and any
weaknesses that are th re are removed.

SHRI CHANDRA SEKHAR ¢ On an
earlier occasion, when the issue came up in
the House, we were all of the opinion that
the p’lots should not refuse to fly this p'are,
because the Go .ernment time aid again
said that there were no defects in the plane.
Now, again the Minister repeats the same
story. Put, acco.d ng to me, accerding to
my information. as the Minister has just
now conceded, that Committee came to the
conclusion that there were certain menu-
facturing defects.  Earlier, the Government
did not accept it. Even after the lnquiry
Committee Report, the Government wants
to conceal this fect. Sir, this is rnot the
way to improve the manufzcturing defects
of a plane, It 1s true that it is airworthy.
But, being airworthy does not mean being
devoid of any manufacturing defect. Let
us know haw many planes were examined
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by this Committee and in how many plarnes
such a manufscturing defects were found
cut by this Committec. Will the hen. Mini-
ster gr- e this information to the House ?
Mr. Chairman, Sir, here the Munister has
saird that there should not be any blanket
condemnation. There should alseo not be a
blanket appreciation. At feast as customers
I do not see any improvement in tuc func-
tioning of the Air Lines today . . .

DR KARAN SINGH : Sir ...

MR. CHAIRMAN : The questoa i1s
about manufacturing defects.

DR. KARAN SINGH : Sir, I agree
that while theie should not be any blanket
condemna‘ion, there should also not be a
blankct appreciation. The Committce exa-
mined six of the fourteen plancs in  the
fie'd I am afraid I do not have the report
of the Committee wi h me, since I d'd not
that this is going to come up here.
But I shall spezak from my membory. Six
pl 'nes were examined. Of these, some were
found to be fully satisfuictory; in others
there were found ceriain slortfalls . ..

SHRI CHANDRA SHEKHAR :
many were fully satisfactory ?

How

SHRIA. G. KULKARNI : Only one . .,
(Interruptions).

SHRI CHANDRA SHEKHAR : This
is the only point. How many were fully
satisfactory ? How many were partially
def ctive ? And how many were to ally
defective ?

DR. KARAN SINGH : 1 am afraid I
do not have that information with me
imm-diately . . .

SHRI A. G. KULKARNI : Sir. ..

MR. CHAIRMAN Mr. Kulkerni,
this is Mr. Chandra Shekhar’s question,
Why are you getting up ? . ..

SHRI DAHYABHAI V. PATEL : It is
a question of our life and death.

DR. KARAN SINGH :
life and death is equally valuable.

Everybody’s
1 said,
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Sir, 1 do not | ave with me immedsately the
information with regard to this question.
But this much I can say that after the
report each one of these planes was properly
mgintatned. The point which Shri Chandra
Shekhar made and which is his worry, is
that no plane should be kept which Is
unsafe. I cun say categorically that there
is no plane which is unsafe which is flying.
If there is any more information reguucd
with regard 10 the Arya Committee, I can
furnish 1t at a later stage.

SHRI CHANDRA SHEKHAR : Mr.
Charrmn, my point is that I was one of
the persons who condemn:d the pilots at
that nume. Now these planes were examined
and the Minister is rep’ying to that question
He does not have the information Low
meny of them were fully satisfacto v, how
many were partially defective ard how
meny were totally defective. We blamed
time and agamn the pilots. But what should
we do about the Government if this attitude
is adopted by the Government. In spite of
repeated requests, the information is not
there with th> Minister. What is the use of
wasting our time heie ?

I3 ] O

DR. KARAN SINGH : T will furnish
the information. This information has been
given on the previous occasion in detail in
the House. Itis not as if we are con-
cealing this information. The Commitiee
was set up a long time ago. This has been
debated in the House. The information
has been given. If any further information
is 1equired, we are willing to give it.

MR. CHAIRMAN : Mr, Mani. Last
question. "

SHRI A. D. MANI: Mav 1 ask the
Minister to tell us frankly why he has
appointed another committee to review the
findings of the Ramamvitham Committee ?
May I ask further whether it is not a white
washing dccument ? May 1 also ask whether
this aircraft is flying in other parts of the
worfd ? This 's out-dated.

DR. KARAN SINGH : May T say n
response to what Shri Chandra Shekharji
may be interested to know that both these
reports have been placed in the Library of
Partiament. So there is no question of our
wanting to conceal anything. Tam just
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putting it for the record because an impres-
sion might be created that we are trying to
suppress anything. Both these reports have
been placed in the library.

SHRI CHANDRA SHEKHAR : 1 am
not interested ‘n that. My bas‘c point s
this. The pilots come to me and they say
that I have wrongly condemned them in the
House. I am being advised to go to the
library. 1 shall go. But I have no anxiety
to be a technical expert on aeroplane. 1
can also raise a discussion on this if the
Minister so likes, but I do not want to be
an expert on everything.

SHRI A. D. MANI
has not replied my question.

The minister

DR. KARAN SINGH : I am answering
your question. Mr. Mani asked whether a
further committee was set up to whitewash
the Ramamrittham Committee repert. That
it not so. The Ramamritham Committee
of the Department of Civil Aviation. After
that report was received we set up a very
high-powered committee consisting of...

SHRI A. D. MANI : Why ?

DR. KARAN SINGH :.. Air-Marshall
Mehra, who is the Chairman of the HAI
who manufactured it. Air Vice-Marshall
Hussain. who is the General Manager of
the Airlines that runs it and Captain G. C.
Arya, who is the Director General of Civil
Aviation. These are the three agencies
involved, the manufacturer, the user and
the people who regulate it. Therefore it was
necessary that all these three should be in-
volved in process the reports.

U.N. AID FOR BANGLA DESH REFUGEES

*243. SHRI S. KUMARAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that India has
asked for more U. N. aid for Bangla Desh
refugees; and -

(b)Y if so, what is the total amount of
aid asked for ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) The Government of
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India, on 2lst January, 1972, presented an
Aide Memoire to the U. N. Fccal Pontin
New Declhi detailing the total expenditure
that it would have incurred on the refugees
from Bangla Desh by the tme of their
return. The Aide Memoire also pointed out
that the total contributions likely to be
received from abroad for meeting these
expenses would fall considerably short of
this expenditure. Since it has been generally
accepted that the task of looking after the
refugees was an international responsibility,
the Aide Memoire requested the U. N.
Focal Point to :

(i) expedite the delivery of whatever
amounts were still available with it in
cash or in kind¢ and

(ii) make a final call om the inter-
national community for additional contri-
butions for meeting this international
responsibility.

A copy of the Aide Memoire is placed on
the Table of the House. [See Appendix
LXXIX, Annexure No. 24]

(b) No specific amnunt has been asked
for. It has meiely been pointed out that
an additional international effort is required
to meet the uncovered gap between the
amount spent by [ndia and the total inter-
national contributions Lkely to be received
as a result of pledges made till then.

SHRI S. KUMARAN : What is the
latest position regarding the number of
refugees still remaining in this country ?

SHRI Y. B. CHAVAN: As I had
mentioned in the Budget speech, the expendi-
ture up to the end of March was estimated
to be of the order of Rs. 325 crores of
which about Rs. 120 crores was likely to be
in the form of contributions to the budgetary
provisions from the international community
but of course what 1s pledged is something
more than Rs. 120 crores; but it is very
difficult to know whether the whole of it
will be received and in what form and
after that, whether it will have to be
diverted to Bangladesh or not. Thatis a
different matter.

SHRI S. KUMARAN : I asked for the

latest number of refugees still in our
country,



